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 26६  Seles

 Taz  SRAVANA  10,  2096  (SAKA)  Delhi  Sales  Tox

 The  Lok  Sabha  re-assembled  after
 Lunch  at  Fifteen  of  the  Clock

 [Mx,  Deruty-Sreaxrr  in  the  Chair.)

 DELHI  SALES  TAX  BILL

 MR.  DEPUTY  SPEAKER:  We  now
 take  up  discussion  on  the  Delhi  Sales
 Tax  Bill

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 K.  R.  GANESH):  I  beg  to  move*  that
 the  Bill  to  cansolidate  and  amend  the
 law  relating  to  the  levy  of  tax  on
 sale  of  goods  in  the  Union  territory  of
 Delhi,  be  taken  into  consideration.

 SHRI  H.  हू,  L.  BHAGAT  (East
 Delhi):  Sir,  we  would  like  to  make
 a  submission  for  consideration  by  the
 hon  Minister.  This  Bill  is  a  very  im-
 portant  Bill  and  also  a  very  long
 Bill.  It  requires  careful  consideration
 on  various  grounds.  For  one  thing,
 there  is  a  large-scale  evasion  of  sales-
 tax  and  the  provisions  relating  to  col-
 lection  of  sales-tax  need  to  be  much
 more  strengthened  than  they  are  at
 present  provided  in  this  Bill.  It  means
 consideration  on  so  Many  section  and
 clauses.

 Secondly,  sales-tax  is  sought  to  be
 mposed  through  this  Bill  on  various
 tems  on  which  sales-tax  was  not  im-
 posed  previously.  It  is  proposed  ६७
 amend  the  schedule  also.  It  is  also
 sad  that  there  should  not  be  any
 divergence  between  Delhi  and  the
 neighbouring  States.  To  what  extent
 the  divergence  should  be  there  is  a
 question  to  be  considered  because
 Delhi  has  been  a  trade  distribution
 rentre,  which  does  not  have  agricul-
 ture  or  industry.  So,  there  are  30
 many  things  to  be  considered.  In  the
 ‘chedule  for  exemptions  also  it  has
 been  said  that  betel  leaves  will  be
 exempted  but  not  pan,

 So,  for  a  proper  consideration  of
 all  these  things,  I  propose  that  this
 Bill  should  be  referred  to  a  Select
 To
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 Committee  of  this  House.  My  other
 friends  and  myself,  all  of  us  want
 that  this  Bill  should  be  referred  to  a
 Select  Commmittee,

 att  प्रमिला?  qe:  (दिल्ली  सदर):
 हम  सभी  चाहते  हैं  कि  इसको  सेलेक्ट  कमेटी
 में  भेजा  जाय  ।

 MR.  DEPUTY-SPEAKER:  Let  us
 cut  this  matter  short.  I  take  it  that
 the  Bill  has  been  moved  for  consi-
 deration,  because  the  Minister  has

 done  that.  He  has  not  made  any
 speech,  he  has  waived  his  right  of
 speech.  There  is  a  proposal  from  the
 hon,  Member,  and  I  understand,  from
 other  Memberg  too  that  since  thisisa
 complicated  Bill,  some  time  should  be
 taxen  and  this  Bill  should  be  gone
 into  a  little  more  carefully.  Il  have
 to  do  this  under  the  rules.  What  does
 the  hon.  Member  want  me  to  do?  If
 he  wants  this  Bill  to  go  to  a  Select
 Committee,  there  are  already  amend-
 ments  by  some  Members  to  this  motion
 for  consideration  by  the  hon.  Minister
 to  the  effect  that  the  Bill  should  go
 to  a  Select  Committee.  If  hon.  Mem-
 bers  want  to  cut  it  short,  we  may  go
 to  that  stage  now  and  the  Bill  will  go
 to  the  Select  Committee  as  the  hon.
 Member  wants.  Or  what  else  does
 he  want?  I  have  no  other  motions  in
 front  of  me.

 Col SHRI  H  K.  L.  BHAGAT:  would
 suggest  that  if  the  hon.  Minister  is
 pleased  to  accept  this...

 SHRI  K.  R.  GANESH:  I  wish  to
 make  two  submissions,  Firstly,
 Bill  was  before  the  House  in  966
 it  lapsed  as  a  result  of  dissolution  of
 Parliament.  Then  it  went  to  the  Delhi
 Metropolitan  Council  and  then  it  has
 gone  through  various  stages.  This  is
 the  position  as  far  as  this  Bill  is  con-

 *Moved  with  the  recommendation  of  the  President
 32]  LS—24,



 कही  वह  बाछे  तो  है  हो,  यह  दल्लो  हिन्दुस्तान

 की  राजधानी  है  शौर  बढ़े  पैमाने  पर  सेल्स
 हो  रहा  है।  उस टैक्स  का  बेसन  बहा

 फहर

 The  questions  is:

 “That  further  discussion  on  the
 moton  on  this  Bill  be  adjourned.

 The  motion  was  adopted.

 AN  HON,  MEMBER:  Till  the  next

 session?

 MR.  DEPUTY-SPEAKER:  It  does

 not  matter  till  when  We  adjourn  it

 for  the  moment

 35.30  brs.

 DIRECT  TAXES  (AMENDMENT)
 BILL

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 K.  R.  GANESH):  I  beg  to  move:

 “That  the  Bill  further  to  amend
 the  Income-tax  Act  206t,  the  Wealth-
 tax  Act,  1957,  the  Gift  Tax  Act,
 4956  and  the  Companies  (Profits)
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 Sur-tax  Act  l0%,  provide
 for  certain  related  matters,  es  re-
 ported  by  the  Select  Committee,  be
 taken  into  consideration”.

 Sir,  the  Direct  Taxes  (Amendment)
 Bill,  978  was  introduced  in  this  House
 on  8rd  September,  973  and  was  re-
 ferred  to  the  Select  Committees  on
 23rd.  November,  ‘1978,  The  Re-
 port  of  the  Committee  was  pre-
 sented  to  this  House  by  its
 Chairman  on  29th  April,  i974.  The
 Commuttee  held  ]  sittings,  scrutinis-
 ed  a  number  of  memoranda  and  repre-
 sentations  rectived  from  various  in-
 dividuals,  professional  associations,
 trade  organisations,  etc.  and  also  heard
 evidence  of  certain  individuals  and
 associations.  I  would  like  to  congra-
 tulate  the  Select  Committee  on  the
 thoroughness  with  which  it  has  dealt
 with  this  important  Bill.

 The  Bill  as  it  has  emerged  from  the
 Select  Committee,  has  undergone  im-
 provements  in  several  directions.  I
 would  hke  to  explain  some  of  the  im-
 portant  provisions  in  the  Bil)  and  the
 main  changes  recommended  ty  the
 Select  Committee

 In  view  of  the  need  for  continued
 encouragement  of  industries  in  cer-
 tain  sectors,  the  Bill  provides  for  the
 grant  of  an  initial  depreciation  allo-
 wance  of  20  per  cent  of  the  cost  of
 machinery  or  plant  installed  in  slect-
 ed  industries  after  Sist  May,  974
 Selection  of  industries  for  the  pur-


